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CENTRX1, ADINJINISTRAT)VE 7'RJBUNM, 
PRINCIPA1,111ENCH 

CP 44 8/20( M III 
0A.3 )347/2002 

New Delh i the th day of h 	o os 

Hon'ble Mr,M.P.Singh, Vice Chairman (A) 
Hon.'ble Mrs. Meera Chhlbber, Member (13) 

Smijeev Kumar 

S/0 Shri Nar Singh Ram 

R/O 87, -Sector 2, Pocket 2, 
D%,,,-arka, New Delhi. 

40 	
(By Advocate Shri L.R. Khatana) 	

-Applicant 

VEMSTJ S 
Shri A.N.Ti~%,arl, 

Secretary to the Govt- of India, 

Depailment of Personnel and Training, 

Ministry of Personnel, Public Grievalices 

mid Pension, North Block, New Dellil. 

Shri Maia Prasad, 

Ch airm an, 

Union Public. Set-vice Commission, 

Dholpur House, "-Jhahjahan Road, 
NewDethi-110003. 

.Respondents 

(By Advocate Shri R.N.Sirigh proxy for 

Shri R,V.Sinha counsel for Respodent No. I 

kBy Advocate Shri Subliash Mishra, counsel for 

respondent No.2 ) 

ORDER 

(Hon'ble Mrs. Meera Chliibber, Member (J) 

Order in Contempt Petition No. 448/2004 was reserved on 15.7.2005 but befolv. it 

could be pronounced we have received an order undated Hi Writ Petition Nilo.90033/20033 



-2- 

wliereby Hon'ble High Court has been ploased to direct tfiat 'no final order sball be 

passed by the Tribunal on th.- contempt petition filed by the respondent till fullher 

orders'. 

2. 	In view of the above, this CP is adjourned sine die. with liberty to elther side to 

revive. it after final orders are. passsed by the Hon'ble High Court. 

Mrs. rXera Chhibb er 	 (M.P. Singh V,  P Sze 
Member (T) 	 Vice-Chairman (A) 
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